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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0.8, 1602/96

AN D

m.a 2101/37 in .
MolAe 2544/97. >
New Dalhi‘ this this ke 3- December,1997.

HON "BL E MR, S, R. ADIGE, VICE CHAIAaN(R).
MON'BLE MRS, LAKSHTT SwamInaTHAN,ME1BER(D)

shri Krishna Kumer,
s/o Hari Singh,

180/1, Reilway Colony,
Kishan ganj, .

Delhi= 07 eeseofpplicant.
(8y Adwcate: Shri H.P.Chakravorty )
Varsus '

Union of India through

1. Gagneral Managsr,
Northem Rallway,

~ Baroda House,
New palhio
‘20 Divisional Railway Manager,
Northarn Railuway,

State thtry R ady
NBU,,Delhio ' ..-RBSpondaﬂtS:o

(By adwcate® Shri R.leOhauan )

JUDGMENT

HON "BLE MR. S, R.ADIGE, VICE CHATRIAN ()

pj;pl.icant sagks fixation of pay in terms
of para 1313 IREM Wl.I teking into considsration -
the running allowsnce draun by him on the last
post and arrears w.e.f, 16.1.86 with intarest

thereonoe

2. fpplicat who as working as a Fireman- and
thus _balbngéd to the catsgory of running staff
suf‘f‘ered.anrinjury l;Jn 3 resulf. of uhich he w3s

sent to azppear before M,5, Northem Ralluy vide
letter dated 29,10.85 (annexure=a1) . Upon the

M.S's recommendation dated 4.11.,85 (Annexure=A2)
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L/ - @plic@t ‘W28 shsorbad on the post of Ooach

attendant ( rs.800=1500) vide l1etter dated 22.12.87,

»a'f‘tar obtaining his consent in June; 1987«

3. \JB'hava heard Shri Chakrawrty for

applicant and shri ghauwan for respondgntsa

4 Applicaf\b3° conten tion is that the 30% ;uﬁning

k allowance he was .drauing as Fireman ghould have
baen progtad, if necessary py making it

{ - personal to him, uwhile fixing his pay g8 pach

atten dante

C 5. i perusal of pare 1313 IREY Wl m akas

;: it clear that protaction of running allousnce is
to be made in cases‘of‘ decategbriSation,undar
circumstences arising out of, and in the oourse

‘of employmant. -

6o - Al though spplicent contends that he
sustainsd the af‘orasaid injury under -circm;ta\ces
_arising out of and in the coursa of employment, 8
\ s - perusal of FIR dated 26.12.84 { copy with rejoinder)
filed by bhim, makes it clsar that the injuries
yere sustainaed by him oumg to private gnemity

in a tea shop on 26012084 s d was not undsr

l . ci'rcumstancas arising out of and in the course .
of his employmanto Hence the M.Po. High ourt's

g judgment in S.K. Mishra \'50 uol & Ors. 1996 Leb

' 1,C, 88 relied upon by shn Chakrawrty doss |
L o not help the egpplicante shri Chakraworty had

* sought and was giwen time £ill 1.12.,97 to produce
o ther judgments in support of his contention, but no

other judgment has bean shOuﬂ. o uSe
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The OA is tharefore dismissed. No costse
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( MRS, LAKSHRI SUAMIN ATHAN ) ( s.R.:_quc/E )

megserR(l) VICE cHaIRAN(R)
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